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_/ BEFORETHE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO- 1334/ 2024

IN THE MATTER OF:

Manish Kumar

Versus
Seie ol ULE&0ime L 0D L h b L e Respondent (s)

REPLY/RESPONSE BY UPPCB IN COMPLIANCE TO THE ORLIR
DATED 19.12.2024 PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN_ORIGINAL
APPLICATION NO. 1334 OF 2024 IN THE MATTER OF MANISH

(hereinafter UPPCB), Sonbhadra do hereby solemnly affirm and state on oath as

under:-

Iz That in the official capacity mentioned above, I am acquainted the facts and

circumstances of the case and as such I am competent and authorized to

swear this affidavit. lv
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The present matter pertains to the mining activities undertaken by -./s
Divyansh Construction Company in Araji No. 703 (SI. No.-4), Bhagauti Dei,
Mauza Zafripur, Tehsil Chunar, District Mirzapur, over an area measuring

2.5 acres. The said mining operations, conducted using the blasting method,

are in proximity to the village and the adjoining hill area of Mauza Zafripur

Bhagauti Dei. It is further alleged that the company has unlawfully fell.d a

substantial number of trees in the concerned area, resulting in severe

environmental degradation.

That vide its order dated 19.12.2024 this Hon’ble National Green Tribunal,

(%]

Principal Bench, New Delhi (hereinafter Hon’ble Tribunal) has passed the

following directions:-

...”4. In our view a substantial question relating to environment has arisen out
of the implementation of the enactments mentioned in Schedule I of the NGT
Act, 2010, but before taking any further action in the matter, we find it
appropriate to obtain a factual report for which we constitute a joint Committee
comprising Uttar Pradesh Pollution Control Board (hereinafter referred to as
‘UP PCB’) and District Magistrate, Mirzapur.

. District Magistrate, Mirzapur shall be nodal authority for coordination and
compliance.
6. The above committee shall examine the complaint, visit the site, collect
relevant information, interact with the stake holders and submit a factual renort
within two months”.....
4. That In compliance with the directions passed by this Hon’ble Tribunal, a

joint committee has been constituted by the District Magistrate, Mirzapur,
vide Reference No. G0034/0.A. No. 2334/2025 dated 09.01.2025. The
committee comprises the Deputy District Magistrate, Tehsil Chunar,

Mirzapur, and the Uttar Pradesh Pollution Control Board (UPPCB).

\»
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A copy of the letter dated 09.01.2025 is being annexed herewith as
Annexure No.1.

That to assess the factual status of the grievances raised by the
complainant/applicant, the nominated officials, along with a representative
of the Mining Department, Mirzapur, conducted a field visit to the
aforementioned mining lease of M/s Divyansh Construction Company,
owned by Smf. Kiran Singh, residing at Gayatri, Pandeypur, Disuiict
Varanasi. The visit pertained to the Building/Sandstone Mining Project
established at Gata No. 703 (Sl. No.-4), Village Bhagauti Dei, Tehsil
Chunar, District Mirzapur, and was conducted on 28.01.2025.

A copy of Joint Committee Report dated 28.01.2025 is being annexed as

Annexure No.2.

That, as per the Joint Committee Report dated 28.01.2025, the mining

activity at the aforementioned mining lease of M/s Divyansh Construction

Lucknow. ﬁ ','
)
A

ompany, owned by Smt. Kiran Singh, residing at Gayatri, Pandeypur,
District Varanasi, for the Building/Sandstone Mining Project established at
Gata No. 703 (SI. No.-4), Village Bhagauti Dei, Tehsil Chunar, District
Mirzapur, was found to be closed.

That The Letter of Intent (Lol) for the aforementioned mining lease was
issued by the District Magistrate vide Ref. No. 1318/Khanij/Sand-Stone/E-

Nivida Sah E-Nilami/2021 dated 16.03.2021. The mining lease has been

\®
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granted for a period of 10 years. A copy of Letter of Intent is being annexed

as Annexure No.3.

& That the mining Lease has obtained Environment Clearance from State
Level Environment Impact Assessment Authority (SEIAA) vide EC
identification No. EC22B001UP18891 1dated 08.08.2022.

A copy of Environment Clearance dated 08.08.2022 is being annexed as
Annexure No.4.
9.  That the aforementioned mining lease has not obtained a valid Consez.: to

Operate (CTO) for the production of sandstone mining from the Uttar
Pradesh Pollution Control Board (UPPCB). However, the Project Proponent
(PP) has submitted an online application for the CTO through the
UPOCMMS portal, and the same is currently under consideration.

10. That in pursuance to the CTO application made by PP, the official" of

UPPCB have carried out the inspection of above mining leases on
-02.2025.

' A copy of Inspection Report dated 14.02.2025 is being annexed as
‘%m__‘_‘, Annexure No.5.

11. That as per the UPPCB inspection report dated 14.02.2025, it was found that
the aforementioned mining lease was operational without a valid Consent to
Operate (CTO) from the UPPCB and had not installed an adequate dust
suppression’ mechanism, such as a water sprinkling system, to control dust

emissions caused by vehicular movement and transportation. Furthermore,

Reply in OA 1334 of 2024 filed by UPPCB
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duri i : - .
ng the Inspection, the mining lease was also found to be non-compliant

with the conditions of the Environmental Clearance issued by the State
SETAA.

That accordingly against the illegal operation of above mining leases
without having valid CTO from UPPCB and non availability of dust
suppression mechanism and non-compliance of the conditions of EC issued
by SEIAA, the UPPCB vide its letter no. H24465/C-2/Vayu-582/25 dated
21.02.2025 has issued a Show Cause Notice to above mining lease for
imposing Environmental Compensation for defaulter periods i.e. 922 Lsays

(from EC issued dated i.e. 08.02.2022 to UPPCB inspection dated i.e.
14.02.2025).

Copy of the Show Cause Notice dated 21.02.2025 is being annexed as

Annexure No. 6.

That the annexure annexed to the present accompanying affidavit are e

copies of their respective originals.

That the present affidavit on behalf of the Uttar Pradesh Pollution control

\Board, is being submitted before this Hon’ble Tribunal for kind perusal and
* \)

DEPONENT
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VERIFICATION: -~
—— . 1)

if SUTARE ' |
Verified atwm on this the 2) day of February, 2025 that the contents

of above affidavit are true and correct to my knowledge based on records and

information received and believed to be true, no part of it is false and nothing

material has been concealed therefrom.

DEPONENT

Reply in OA 1334 of 2024 filed by UPPCB
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Annexure No.1

ey freftrer), ARemgR

qEie— G7- 003 4/ 0.ANe.- /33 tf/zeu’ Rig— o 7/ "’/"'-"*’3'_

e

Wo U BRa sfteww, wE el gRr slovo w1334 /2024 AN TER T RE
aifs godho yoe e # oilke sy RAie—19.12.2024 w1 EA oW ey &

L ST, we find it appropriate to obtain a factual report for which we constitute a
Jjoint Committee comprising Uttar Pradesh Pollution Control Board (hereinafter referred to as
‘UP PCB') and District Magistrate, Mirzapur .

5. District Magistrate, Mirzapur shall be Nodal Authority for coordination and
compliance,

6. The above Committee shall examine the complaint, visit the site, collect relevant
information, interact with the stake holders and submit a factual report within tuwo months.

7. A copy of this order along with copy of complaint be sent District Magistrate,
Mirzapur and UP PCB by email for compliance.

8. List on 25.02.2025".

IRIEE aftfa Ao s BT bR g1 M0T0 WEAI-1334 / 2024 FHIE HAR F9H T
ats goflo gve aEd # ofa smdw RAe—10.122024 & HqoeE # Fgar |@Rf &1 Tea
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(fordes Far)
forenferard,
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forenfersTd,
RO |
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Annexure no.2
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Ao T wR afev, a8 e d A e orcideE 01334 /2024 FA
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fearan ran, Foraad fagar s fFreag 8-

1. 3M0T0 FE—1334 /2024 § afeeifEan ueemwe Wad Ranw sgeEE dEE, oo At
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Annexure No.3

Pratoe rofarere feoue o
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2017 A [FH 09/10 /2019 F Gy T SRR Fraumel-10e3 B -4 &
TR & ol §-RREr e S-Rar o B em A R Ter e w1
. R@a @ &t & wm wek w <@g R G & eten umie 1a19 /T,
§-faer we e /done /2020 RAIG 25/12 /2020 BRI RAEiE 20, 012001 W
04 /02 /2021 d& $-ffder amPa & 7@ Bua REde 09 /00 /2021 w0 d-arh @)
m W € @ IURIT MSTC & WIS E-mail &7id 24 /02 /2021, ORE i@ 04 W
fmmm@%mwﬁuﬁmmﬂiﬁégﬁmmmsmm
20, $AR WeR WU W @ AET 30300 €9 Arex wfa of ¥g Mo Ranw wwgaw
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Annexure no.4

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The PROPRIETOR
WS DIVYANSH CONSTRUCTION COMPANY
RO GAYATRI, PANDE YPUR, VARANASI 231304

Subject: Grant of Enveonmental Clearance (EC) to the proposed Progect Activity
under the provision of 1A Notification 2006 regarding

SarMadam
Thes 15 in ielerence 1o your appbcaton for Enveonmental Clearance (EC)

in respect of ft' ect submilled to the SEIAA vide proposal number
21 dated 12 May 2022, The particulars of the environmental

SIATUPMI
clearance granted 1o the progect e 35 balow
1. EC identification No. EC22B00MUP188911
2. File No. 6702
1 Project Type Néw ”
4. Category : B
5. ity includi A Vs Merung of munerals
Scheaue o.” YD ¥
6. Name of Project buliding stone sandsione mine at village
7. Name of Company/Organization — M'S DIVYANSH CONSTRUCTION
COMPANY
8. Location of Project Uttar Pradesh
9. TOR Date 07 Jan 2022

The project detasls along with terms and conditons are appended herewith from page

no 2 onwardgs
{e-si
Member
Date: DB/0&/2022 M Seaans

SEIAA - (Unar Pradesh)

Note: A vabd environmental clearance shall be one thal has EC idemtification
number & E -S;gn generated from PARIVESH Please quote identification
u

number in all
This is a computer generated cover page

ture correspondence

identificabion No - EC22B001UP1B8911  File No. - 6702 Date of Issue EC . 08082022 Page 1 of 11

13
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1E ynment | S nt Authori Uttar Pradesh

fﬂ"mﬁ State , ‘
?‘ | Directorate of Environment, U.P.

- i know- 226010
! Vineet Khand 1, Gomt Nagar, Luck
N & £-Mail- doeuplko@yahoo com, selasup@yahoo com

e o Phone no- 0522-2300541

]

|

1\
\
L)

Reference- MoEFCC Proposal no- SIA/UP/MIN/68993/2021 & SEIAA, U.P  File no- 6702

Dear Sir,
This is with reference to your application / letter dated 26-11-2021, 02-12-2021, 12-05-2022,

43 '
24-05-2022, 20-06-2022 on above mentioned subject. The matter was considered by 666~ SEAC in
meeting held on 21-06-2022 and 630™ SEIAA in meeting held on 13-07-2022.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh [Servicing Environment and Development) to SEAC on 21-06-2022.

The project proponent, through the documents and presentation gave following details
about their project -
I The environmental clearance is sought for Building Stone (Sandstone) Mining at , Araji/Gata no.-
703, 5 |. No. 04, Village-Bhagautidei, Tehsil-Chunar & District-Mirzapur, U.P., (Leased Area-1.01
ha.), M/s Divwyansh Construction Company.
The terms of reference in the matter were issued by SEIAA, UP, vide letter no.
437 /ParyafSEIAA/6702/2021, dated 07/01/2022.
The public hearing was organized on 06/04/2022. Final EIA report submitted by the project
proponent on 12/05/2022.

L

fad

4. Salient features of the project as submitted by the project proponent:
1. | Ondine proposalNe. SIA/UP/MIN/68993/2021 oy
2. File No. allotted by SEIAA, UP 6702 '
(3. | Name of Proponent Smt. Kiran Singh
| 4 Full correspondence address of proponent M/s Divyansh Construction Company
and mobile no. {(Smt. Kiran Singh)
R/o Gayatri, Pandeypur, District- Va ranas |
Mobile no.-
E-mail Id- e
i | divyanshconstructionS418@gmail.com
5 Name of Project Building stone lhndstdﬁ—e: M-inhg 4 |

Village ~Bhagautidei, Tehsil- Chunar, District—
Mirzapur, Uttar Pradesh N

| g:tua No. - 703, Village ~Bhagautidei. Tehsil.

' _ - nar, Distri '

LTI — nat stnct-Mirzapur, Uttar Pradesh |

i
| Bhagautidei S

L6 Project Location (Plot Khasra/Gata No.)

o Nome o vitsge
9. | Tehsil R

Chunar : .

EC ldemdicntan No ECZZBOOVUPIBEIY  Fie No 6102 Dute ol lssue EC OR/DRIZ027 P
5 age 2 of 11
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| 10. | District B | Mirzapur Ppiing.
. ‘Name of | Minor Mineral . Buildmg stone [Sandstnne} MI"‘"E P
|12, | Sanctioned Lease Area (inHa.) ' 1.01 ha.
13, | Max. & Min mRL within lease area_ Highest mRL is 104 & Lowest is 98mRL
14. | Pillar Coordinates (Verified by DMO) |
Pillars N E -
A 25° 3_'53.“3"" 82°59'33.90"E
B 25°3'49.40°N | 82°59'33.70"E |
¢ | 257349.40°N | 82°59'3L70"E |
D 25°3'51.00"'N | 82°59'31.70"E
E | 25°35200°N |82°59'27. 00"E |
F 25" 3'53.00"N | 82°59'27.10"E
15. | Total Geological Reserves 4,90,158 m’

16. | Total Mineable Reserve (as per Approved 1,64,736 m" |
|| Mine Plan) - '
| 17. | Total Proposed Production (in 5 Years) 151500 m'/year (Total in 5 Years)

18. | Proposed Production f-,rear 30300 m'/year

19. | Sanctioned Period of Mine lease | 20years
20 |Methodof Mining Opencast, Semi-Mechanized

21. | No. of working days 260

22. | Working hours/day 8
.__13. ' No. of worker e 30 !
. 24. | No. of vehicles movement/day 03 |
[ 25. | Type of Land  Revenue land T _j
|26 | Uttimateof Depthof Mining | Upto7amRL i
f';'?' Nearest metaled road from site | 140m e B S — —

28 | Water Requirement PURPOSE REQUIREMENT (KLD)

| Drinking 0.30 KLD
Suppression 0.56 KLD —
of dust
Plantation 2.0KLD N
 Others (ifany) |- ]
| S— . _ - Tum —— i |

29. | Name of QCI Accredited Consultant with acl | PA T | 2.86KLD -

No and period of validity. ( 'N':l b |
Servic b ronment and Development) .

30. | Any litigation pending against the project or ~Tis V 24 gk |
\_|land in any court

31. | Details of 500 m Cluster Certificate v — |

Mining Officer ¢verfledby | vide letter no. 2077/khanil/2021 re=l
,_3_2.: S Detills of Lﬁise Al!i ina fmllﬂ —— i
[32 [Proposed ClRcomt. | 10Lha. S
34, Proposed EMP cost — | 2.58 lakh ——
35._|Length and breadth of Haul Road - :ﬁl’&fﬂlm costRs.129Cr ]

36. | No.of Treesto be Planted e “6m e - _:

EC identification Mo, . tcmlmmn
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i table and will
5 The mining would be restricted to unsaturated zone only above the phreatic water

not intersect the ground water table at any point of time. .
6. This project does not attract any of the general condition
ified in ELA Notification 14/09/2006. ‘ kment of In
7 :"I:cmining operation will not be carried out in safety zone of any bridge or emban
| i - | ild fauna.
eco-fragile zone such as habitat of any wi .
‘ igati i ; this ;
% There is no litigation pending in any court regarding pmjed. . |
9. The project proposal falls under category-1(a) of E1A Notification, 2006 (as amended)

applicable on mining projects

: ing (SEAC)
Based on the recommendations of the State Level Expert Apprasal Comni;tieI:A T:::::I:l ( -
held on 21-06-2022 the State Level Environment Impact Assessment Author!w ( i culmlection
held 13-07-2022 and decided to grant the Environmental Clearance to the title project bk
oflﬂimm’pﬂwuhmmdI.NMMMMMpWHMimuHM B
General Conditions and specific conditions:-

General condition:

1. This environmental clearance is subject to allotment of mining lease in favour of project

proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

3. Any addition of the mining area, change of Khasra numbers, enhancement of capa-:ﬂ'fd change
in mining technology, modernization, and scope of working shall again require prior
enviranmental clearance as per EIA notification, 2006.

4. Nochange in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

5.  Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

6. Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be wundertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company’s website and also displayed on the website.

Data on ambient air quality (RPM, SPM, 50;, NO,) should be regularly submitted to the

integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /

Central Pollution Control Board once in six months.

B. Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/B26(E) dated 16.11.09.

T

9. Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained

10, Measures shall be taken for control of noise levels below 85 dBA in the work environment,
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained,

11

Industrial wastewater (workshop and wastewater from the mine) should be properly collected
treated 10 conform to the standards prescribed under GSR 422 (E) dated 15th May 1993 and
315t December 1993 or as amended from time to time. Oil and grease traps shall be inﬁalled
before the discharge of workshop effluents.

EC idertficaton No - EC228001UP188G11 Fie No - 6702 Date of bssoe EC 08/08/2022 A
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13.

14.
15.

16

17.

18.

19.

20.

1.

22.

23

24.
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ith protective respiratory devices hke masks and
nd information on safety and health as;:-em ’
the nearby settlements from the impacts C

personnel working in areas shall be provgdgd w
they shall aiso be imparted adequate training a
Special measures shall be adopted to prevent

i activities. )
Tmh“h:mpomtlmahhe materials shall be limited to the day hours’ time only. s s
Pr:wuon shall be made for housing the laborers within the site with 2 5

] I

infrastructure and facilities such as fuel for cooking, mobile toilets, gfe drhltln::;:tl::;‘mm -
health care, créche, etc. The housing may be in the form of temporary s

", of the .
R o “,'E WmpEa . pmgecc:" with suitably qualified personnel shall be setup
A separate Environmental Management ‘ : he Head of the
under the control of a Senior Executive, who will report directly to t

ganization.
Orm Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, I.ucknmu;
and State Pollution Control Board regarding the date of financial closures and final approval o
the project by the concerned authorities and the date of start of land development work.
The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MOEF&CC, Gol, Lucknow and State Pollution
Control Board
The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MotF&CC, Gol, Lucknow and State Poliution Control Board
A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.
The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter s available with the State Level Environment Impact
Assessment Authority (SEIAA).
The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P
on 17 June and 15t December of each calendar year. e

The SEIAA may alter/modify the above conditions or stipulat . e
interest of environmental protection. ‘pulate any further condition in the

Concealing factual data or submission of false/fabricated data :
of the conditions mentioned above may result in wit! "“’ failure to comply with any

. _ of this
action under the provssions of the Environment (Protection) Act, 1986 clearance and attract

;tﬂmﬂ After this period the EC will become null and void TR
rections/ 1 : '
o Suggestions Biven Quhu public hearing and commitment ma

ponent should be strictly complied. de by the project

Fée No - 6707 Dmdhu[t-m?ﬁ.?)
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is involved in mining
Depart i hat no forest land is In .
I St pisr s in forest clearance an
.- cmm:mﬂ:ef.:dmlr ‘I:;re::t land is involved the project prapomnl sha: ::;arer; s S S
::r;sas:ian of Central and 5State Government as per the provisions ons

{ work. sing the miming
1980 and submit before the start o . . e~ undertake re-gras ng
in - ders shall, after ceasing mining ope ' sctivities and
o~ ":l:ldn'l:l:‘!:t::fl :I:a which may have been disturbed due toflheb; ::Enins
- : na etc,
::itnre the land to a condition which Is fit for growth of fodder, ﬂf:: t;: adabiry ol ming 0086
Three tier green shelter beit of 7.5m width should be developed e hioriains
il Local and native species should be planted in consuftation wit
area.

Depa riculture University. ' _ - .
6. Plan rf:'::f::::gthe mine void for productive use in consultation with local administrati

m-panchayat. i re creation of
7. :'r:he proposed project is situated in notified area of ground water t::fr:ﬂ;m \::: e it
: : allowed, requirement of fresh w o
new wells for ground water extracuon IS not ed, ealich scuirce and pesnbision
from alternate water sources other than l“l'::“d Wﬂ;" or legally
from the ¢ tent authority shall be obtained to use it. :

8. Project mem should submit action plan for carrying out plantation at least '5;1'“00 DL":::S‘:
ha of lease area. In this case, PP should prepare a plan, duly approved either by Fo :
Department or Horticulture Department, for planting at least 2,000 plants, RSO EARRETRN
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less thap thl_.- survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as viclation of EC
condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 10 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concermned district

administration, before releasing the security deposit to Project Proponent will ensure that

Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be

reported to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a

competent 'Uthm“‘f. has 10 be necmﬂly mm with status of Cﬂmﬂ‘ﬁm! of EC

conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Project Proponent / Consultant has given an affidavit that the project area doesn't fall wi

boundary of Critically Polluted Area (CPA). If the affidavit given by PP / C°muua.-.: if:tflb:::-:;:z

false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Mirzapur that area doem*'t attract
CPA and a copy of the same should be submitted to SEIAA

Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to

carry out regional EIA-EMP report including carrying capaci ‘
assess the capacity to further bear the pollution B capacity of environmental companents to

load are . ;
submit the same to SEIAA, UP for evaluation, for such areas within a period of 1 year and
Department of Geology & Mines, GoUP in consultati .

. onsultat
umber of CAAGMS in district within s St ation with UPSPCB will establish required

, : of one year and submit :
these stations along with data. Details of existing CAAQMS, if any, be l mr!ferenc_ed s

11
12.
13.

14

LT Identdeateon Mo EC22B00UP 1B 1
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i in the
 are coming up in !
" | as ‘ ollin
15. Large number of mining projects ar® ::"::' b  mitigation plan for controliing
g to DGM .
district. A reference be sent -
: - in the district especially in mining areas. istration & pirectorate of Mln!n;
air W“utm District mm et
16, 1f the air quality deteriorates due to mining. asures be taken for resto

i ’ Adequate me
should ensure that mining be stopped immediately. . ins the prescribed standards.

mmenc when ai attains

air quality and mining should co e el;n:m air quality e

project ent shall install solar _ T

11; B:rm the ’:f:mp:m“ of 6 monthly compliance reports, the pmyec::tmez“h e capliendh
_ that the periodicalty taken site photographs should also be annex

local district
19 ::fo:rmu should be given to indigenous local species as per the consultation of the local di

: h of the bench should be at

20. The maximum height of the bench should be 06 meters and theywidt of g

X the mine m;wwdlmﬂfhfuﬁ ¢ W
least twice the height of the bench as per the mi P needs to
: ing operation, the project proponent
21 in case the blasting is proposed during a min & e _ s st
. f human beings/wild animals/birds/other species,
assess its impact on the displacement © : sement nead 10 be
the suitable measures proposed and taken for their rehabilitation and resett
cnamummrmsmmmmmmn. : o

EI.TheproicctpmpnﬂentMmblﬁt a final mine closure plan/Exit protocol for rehabdrtat_lon of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA. UP and Department of Mines and Geology, UP for approval. The project proponent s:hall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

23 The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be
utilized for watering the haulage area, roads, and green belt development, etc.

24 The project proponent shall take all suitable measures to prevent poliution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

25. Link Road from the quarry site to the main road shall be constructed as an all-weather road with

= :l:th:u:ml and maintained by the project proponent.

ular emissions should be kept under control and regularly monitored. Suitable
: le measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation

:;, The project proponent should explore the possibilities of rainwater harvesting sport .
At a

the time of operation, the project proponent will comply with all the guidelines

t p issued
. Government of India/State Govt /District Adminestr ation related to Covid-19. o
9. This environmental clearance does not create or verify any claim of the appli

proposed sitefactivity B

p—t - and the area is less
" ;:-a equal to or more than 0Sha, the € .C ssued will sIar:d rmkedmim e —
3l 1% . :
- mmp; mn::::‘ ;T;a::ﬂ:::i b;wMt to a valid lease in favor of the Project propon
[ S. In case, | = =
this environmental clearance shall au e ot t

- shon Mo - EC22B001UP 88911

Fde No . 67
02 Dalcdhuf.l:-m?ﬂaz Page 7 of 11
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- ; i lan

32. The Environmental clearance wil be co-terminus with the i 18 lease Nf'O:f:;:'::“ftr?c:w
whichever is less. The Mining plan approved by the Dept. of ":::5 and Geology *

\olemented and shall not be operated beyond the validity perioc: -

33, Eu::mwe cannot be stored on the site. The Project proponent shall take “””"""‘i:;am Chief

cortroller of Explosive, if applicable for use or storage of explosive of 37 such '“'“:f 2 ki

34. A comprehensive EIA including mining areas within 15 K.M. to assess the impact s
activity on the surrounding area shall be undertaken and a report submitted to this

ithin one year.

Js.x'm :It:'shaﬂ be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked. : _

16, After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expans ion.

37 An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

18 The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

39 Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

40. Blast vibrations study shall be conducted and an observation report submitted to the integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

41 Controlled blasting techniques with sequential blasting shail be adopted. The biasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

42 Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

43 Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

44 The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
:’:"“‘ ?;mhe ""“ “n‘::'dp*"‘ 'ﬂﬂw‘mﬂ‘ collection drain and siltation basins of Idquualt.sile

arres! si ini -
and rain water h:nesudm:::u M:T;:;:h::w:::mmm?l:?m e
belt development etc. B AI0A, Yout: and grewn
Sta;us of implementation shall be submitted to the Integrated Regional Office, MoEF&CC
Lucknow and i g . Gol,
o cmmu:: :‘.:I:.Jtmn Control Board within six months and thereafter every year from the

46. The self-environmental audit shall be conducted
an _ :
environmental audit shall be carried out. nually. Every three years third-party

45,

EC igentfication No - £C22B001UPIEB91Y  Fde No 6702 Date of lvsse EC - 08082022 P
age 8 of 11
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47. Measures for prevention and control of soll erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suita '?"E
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

48. Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate nu!nber of ChI"."Ck
Dams and Gully Plugs shall be constructed across seasonal/perennial nallah; if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out. :

49. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over "fd_ above
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining t.he
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

30. Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained.  The monitoring data shall be submitted to the Integrated Regional Office,
MOEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitering points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

51 Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation {including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

52. Baseline data for ambient air Quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters,

53. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.111 dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

54. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spiliage of mineral/dust takes place.

35. Occupational health and safety measures for the workers including identification of work-related

the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried oyt
periodically. A review of the impact of various health Mmeasures shall be conducted followed by
follow-up action wherever reéquired.

56. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and Barland drain around the mine
pit and waste dump.

57. Topsoil / solid waste shall be stacked properly with proper slo

EC tdenutcation No. - EC228001UP188911 FieNo - 6702  Date of kssue EC -08082022  Pagegof 11


Nk321ws
Typewriter
21


EC Identificanon [T Etzranulumuml

mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and shall

not be stacked along with overburden. _ :

Overburden (0B) sr:u be stacked at the earmarked dump site(s) only and shall not be kept 3"-":“::

for long period. The maximum height of the dump shall not exceed 20 m, each stag:?]I sha

preferably be of a maximum of 10 m and the overall slope of the dump shall not exu?ed 35" The

OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native

species to prevent erosion and surface runoff.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes

self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of

Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.

60. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

61. Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon {August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

62. T!me wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
[:::1;"; g”r;f:;:":t"i:;g:;w“w; the Integrated Regional Office, MOEF&CC, Gol,

63. H\"’"’Ee';"-"ciﬂl study of the area shallrtamrhe s P‘ulfutm_n Control Board.
the adverse effect on groundwater quality and b'( Eht i mmm annually. In case
resumed only after mitigatin nqua -tt'ra R observed mining shall be stopped and
st E Steps to contain any adverse impact on groundwater is

58,

8

65. Prior permission from the Co :
mpetent Author ‘
groundwater if any, ity shall be obtained for the extraction of
0 aanal mine closure plan, along with details of Corpus Fund, shai be submitted to the Int
ntegrated

Regional Office MoEF&CC, Gol Lucknow and U.p Pollution Con
: : L ] £ ’ a U-

67. Prujeq Proponent shall explore the possibility of usi
68. Commitment towards CER has to be followed st .
69. Hegular health checkup record of the mmewortr::swl.\

register. It should be made available for inspection Wh:'l:ebrea::e: t

70. Project Proponent has to
2 strictly follow the direct; ideli
Otier Govt, Agencies frue. il by direction/guidelines issued by MoEF&CC, cpeg and

71. The blasting will be d

B solar energy where ever possible.

ained at the site N 3 proper

one only after getting 1550
Permission from the Miny
viining Department

Fde No - g102 Da
® of Issue EC . 0a/0a/29
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; , of the proposed
deem to be cancelled. Also, in the event of any dispute on ownership of land use

ite, t arance shall automatically deem to be cancelled. | . G
- thi;:b:i:pe:l sag.afmst this EC shall lie with the National Gn:-gn Trlb.Uﬂal;;L ::E:;I;rgﬂ. within
period of 30 days as prescribed under Section 16 of the Natmnal‘ Green Tribun ; '.ms = s

The above stipulated conditions will be enforced inter-alia, under the m“"';'l stion) Act, 1981
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Pasia st l'o -Wit;'i thei;
the Environment {Protection) Act, 1986 and the Public Liability Insurance Act, 1991 a mb?e s
amendments and rules made there under and also any other orders passed by the Hon ou

relating to the subject maftter. : ‘ |
- e‘;‘h:spmject prc;panent will have to submit approved plans and proposals lr'fﬂfl_l‘ﬂfi“f‘ﬂ the
conditions specified in the Environmental Clearance within 03 months of issuance o-f thl; clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipfl!ill‘d
are not implemented to the satisfaction of SEIAA/MOEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette

Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the autharity as prescribed in the aforesaid notification.

email, for i ion & action to =

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,

Forest and Climate Change, Kendriya Bhawan, S5th Floor, Sector “H”, Aliganj, Lucknow —

226020 (email - rocz. lko-mef@nic.in)

District Magistrate Mirzapur.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhutl Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

Copy to Web Master for uploading on PARIVESH Portal.

Copy for Guard File,

»

™ o

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Verified
Digitally
Secretary

Societar

F
e No. - 6702  Dute of tssue EC . 0fioa/2092 Pu!giﬁ%{iza 55;;1-_3“ FM
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Annexure No.5

o fRegier swgaw e, g ad fava i @feT wm/dve wF) i

< UIoige, WISl WEa-703 (F0W0—4), SFBd—1.0100 BHCAN UTH-WIIARE, TEdid—
AN, WIE—ANGIR & fawg 70 wshy gRa afevo, w8 Reeh # Rerneh= atogo
H&—-1334 /2024 HAW AR F99 e dF godlo urs aed # ulRa amdw
faie—19.12.2024 & wau # FFrleoT amean—

990 wEfig @ oRdieer w0 ISt BRe dRew, 9 Ren § difem aifees

WA 0-1334 /2024 W FAR AW we e gofo tvs amd § ot amdw ReEie-
19.122024 & U # aeiEwned g™ Reis—14.022026 @ o o | SEw @ea wRdeE g
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Environmental Compensation (EC) = PIxXNxRxSxLF
Where,
PI = Pollution Index
N = No. of days from which the non-compliance has been observed
R = Factor in Rupees
S = Factor for scale of operation
LF = Location Factor
Pl = 80 Pollution Index (80 for red category unit, 50 for orange category unit, 30 for
green category unit)
N =925 (No. of days from which the non-compliance has been observed)
R = 250 (Factor in Rupees)
S = 0.5 Factor for scale of operation as investment of unit is less than Rs.10 Crore (0.5
for small scale unit, 1.0 for medium scale unit, 1.5 for large scale unit)
LF= 1.0 Location Factor, near by population of Bhagauti Deyi, Ram Rasahi, Akely
and sonpur lies between 1 lac to 10 lac. (LF is 1.0 for population less than 10 lac,
1.25 for population 10 lac to 50 lac, 1.5for population 50 lac to | Crand 2 for
population more than 10 Cr)

Therefore, EC in Rs. Per day,
=PIXNxRxSxLF
= BOx1x250x0.5x1.0
= 10,000/ Per day
Therefore, EC in Rs. = 80x922x250x0.5x1.0
= Rs.92,20,000/- (Rs. Ninty two Lacs Twenty thousand only).
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E’ii‘}_ UTTAR PRADESH POLLUTION CONTROL BOARD
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Environmental compensation (EC)=Pulltion [ndex (PlxMoa. of days from which the non compliance has been
observed (N)x Factor in rupees (R)x Foctor fior scale of operation (5)x Location Factor{LF)

PI=B0 B0 for red category unit, 50 for u'mgt_ﬂ_!‘einfy unit, 30 for green category unit

“N=022 Nos. of days from which the non compliance has been observed.

R=250 Factor in rupees

S=0.5 Factor for scale of operation=0.5 as unit is covered in smunll category, 1.0 medivm scale unit, 1.5 for |
[arge scale unit

LF=1.0 Location factor 1.25 for population 1 to <5, 1.5 for population 5 to <10, 2.0 for 10 lacs and above. LF
will be 1.0 in case unil is located > 10 KM from muncipal boundary (This sand mining project is
being operated in rural area hence LF is 1.0 considered)

Therefore Environmental compensation (EC) = PIXNxRxSxLF
: = A 922 x 250 x 0.5 x 10

= 92 ), (0600

. Total Rs. MNinty two Lacs Dwenty thousand only.
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